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INTRODUCTION 

Hon'ble National Green Tribunal in its order dated 16.01.2019 in the matter of 

compliance of Municipal Solid Waste Rules, 2016 (O.A. No. 606/2018) directed to 

constitute State Level Committee to monitor the compliance of Municipal Solid 

Waste Rules, 2016, Plastic Waste Management Rules, 2016 and Bio-Medical Waste 

Management Rules, 2016 and directed that Chief Secretaries/Administrator will be 

the Chairperson of the said State Level Committee. Every State/U.T. may constitute 

Special Task Force in every District having four members one each nominated by 

District Magistrate, Superintendent of Police, Regional Officer of the State Pollution 

Control Boards in concerned Districts and one person to be nominated by the 

Chairman of the District Legal Services Authority (DLSA) for awareness about the 

SWM Rules, 2016 by involving educational, religious and social organizations 

including local Eco-Clubs.  

Further, Tribunal directed to Chief Secretaries to review progress on all the 

NGT Cases applicable to concerned State/UT and after monitoring the matters the 

status report of compliance and immediate further plans be presented/filed before the 

Tribunal. For this purpose, Chief Secretaries were directed to remain present in person 

alongwith their reports. Accordingly, Sh. Manoj Kumar Parida, IAS, Advisor to the 

Administrator, Chandigarh Administration alongwith the Commissioner, Municipal 

Corporation, Chandigarh & the Chief Conservator of Forests, Chandigarh, presented 

case of Chandigarh on dated 26.03.2019 in front of the Hon'ble National Green 

Tribunal on the following points:- 

a. Status of compliance of SWM Rule, 2016, Plastic Waste Management Rules, 2016 

and Bio-Medical Waste Management Rules, 2016 in their respective areas. 

b. Status of functioning of Committees constituted by this order. 

c. Status on the Action Plan in compliance vide order dated 20.09.2019 in the news item 

published in “The Hindu” authored by Shri Jacob Koshy Titled “More river stretches 

are now critically polluted: CPCB (Original Application No. 673/2018). 

d. Status of functioning of Committees constituted in News Item Published in “The 

Times of India’ Authored by Shri Vishwa Mohan Titled “NCAP with Multiple 
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timelines to Clear Air in 102 Cities to be released around August 15” dated 

08.10.2018 (O.A. No. 681/2018).  

e. Status of Action Plan with regard to identification of polluted industrial clusters in 

O.A. No. 1038/2018, News item published in “The Asian Age” Authored by Sanjay 

Kaw Titled “CPCB to rank industrial units on pollution levels” O.A. No. 1038/2018, 

dated 13.12.2018. 

f. Status of the work in compliance of the directions passed in O.A. No. 173 of 2018, 

Sudarsan Das v. State of West Bengal & Ors. O.A. No. 173 of 2018, Order dated 

04.09.2018. 

g. Total amount collected from erring industries on the basis of ‘Polluter Pays’ principle, 

‘Precautionary principle’ and details of utilization of funds collected. 

h. Status of the identification and development of Model Cities and Towns in the State 

in the first phase which can be replicated later for other cities and towns of the State. 

 

On dated 22.04.2019, Hon'ble National Green Tribunal uploaded an order 

w.r.t. hearing held on 26.03.2019. As per the order, Hon'ble National Green Tribunal 

has further given following directions:- 

 

a. Steps for compliance of Rules 22 and 24 of SWM Rules be now taken within six 

weeks to the extent not yet taken. Similar steps be taken with regard to Bio-Medical 

Waste Management Rules and Plastic Waste Management Rules. 

 

b. Ambient Air Quality information for the city of Chandigarh should be placed in 

public domain. For this purpose, CPCC should set up CAAQMs in consultation with 

CPCB within four months and Air Quality Index be displayed. 

 

c. Steps be taken to assess the number of vehicles to be permitted proportionate to the 

capacity of the area. Based on such study and analysis, an appropriate policy 

framework be worked out. 
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d. The Union Territory Chandigarh may also develop Graded Response Action Plan 

(GRAP) to deal with the vehicular pollution. 

 

e. Action Plan for restoration of water quality of river Ghaggar with respect to treatment 

of sewage and its utilization, be implemented in a time bound manner. The Action 

Plan accordingly for its implementation may be monitored by the Committee 

constituted by NGT under Justice Pritam Pal. 

 

f. Efforts should be made to ensure treatment and processing of biodegradable and non-

biodegradable waste for which the existing plant should be put into operation by 

resolving the issues. The legacy waste dump sites should not be simply capped but 

should be bio-mined and then kept and maintained in accordance with MSW rules. 

 

g. The Advisor may personally monitor the progress, atleast once in a month, with all 

concerned.  

 

h. A quarterly report be furnished by the Advisor, every three months. First such report 

shall be furnished by June 30, 2019.  

 

i. The Advisor may remain present in person before the Tribunal with the status of 

compliance in respect of various issues mentioned in para 22 as well as any other 

issues discussed in the above order on 09.10.2019. 

As per the directions of Hon’ble NGT in order dated 12.09.2019 corrected on 

19.09.2019, compliance in terms of following thematic areas is required: 

a. Compliance of Solid Waste Rules including Legacy Waste. 

b. Compliance of Bio-medical Waste Rules. 

c. Compliance of Construction & Demolition Waste. 

d. Compliance of Hazardous Waste Rules. 

e. Compliance of E-waste Rules. 

f. 351 Polluter Stretches in the country. 

g. 122 Non-attainment cities. 

h. 100 industrial clusters. 
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i. Status of STPs and re-use of treated water. 

j. Status of CETPs/ETPs including performance. 

k. Ground water extraction/contamination and re-charge. 

l. Air pollution including noise pollution. 

m. Illegal sand mining. 

n. Rejuvenation of water bodies. 

The information with regard to above thematic areas is to be submitted by the 

Chief Secretaries of all the States and Union Territories in terms of following: 

a. Current status 

b. Desirable level of compliance in terms of statutes. 

c. Gap between current status and desired levels. 

d. Proposal of attending the gap with time lines. 

e. Name and designation of designated officer for ensuring compliance to provisions 

under statute. 

 

As per the directions of Hon’ble NGT, the appearance of the Chief Secretary 

for the U.T. Chandigarh was scheduled for 10.01.2020 at 2:00 pm. Accordingly, Sh. 

Manoj Kumar Parida, IAS, Advisor to the Administrator, Chandigarh Administration 

alongwith the Commissioner, Municipal Corporation, Chandigarh & the Chief 

Conservator of Forests, Chandigarh, presented case of Chandigarh on dated 

10.01.2020 in front of the Hon'ble National Green Tribunal. 

Hon’ble NGT in their order dated 10.01.2020, passed the following directions: 

a. Any failure w.r.t. compliance of Solid Waste Management Rules, 2016 will result in 

liability of Local Body to pay compensation at the rate of Rs. 10 lakh per month from 

01.04.2020 till compliance. If Local Body is unable to bear financial burden, the 

liability will be of Chandigarh Administration. Apart from compensation, adverse 

entries will be made in the ACRs of the CEO of Local Body and other senior 

functionaries in the Department of Urban Development etc. who are responsible for 

the compliance of the orders of the tribunal”.  
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b. Local Body has to ensure 100% treatment of the generated sewage and in default will 

have to pay compensation w.e.f. 01.04.2020. If Local Body is unable to bear financial 

burden, the liability will be of Chandigarh Administration.  

c. Commencement of Setting up of STPs – 31.03.2020. Compensation is payable for 

failure to do so at the rate of Rs. 5 Lakh per month per STP by the Local Body w.e.f. 

01.04.2020. 

d. Commissioning of STPs – 31.03.2021. Compensation is payable for failure to do so at 

the rate of Rs. 10 Lakh per month per STP by the Local Body w.e.f. 01.04.2021. 

e. Compensation may be deposited with the CPCB for being spent on restoration of 

environment which may be ensured by the Chief Secretaries of the States/ UTs. 

f. An “Environment Monitoring Cell” may be set up in the office of the Chief 

Secretaries of all the States/ UTs within one month from today. 

g. Compliance reports may be filed quarterly with a copy to CPCB. 

h. The Chief Secretaries of UP, Punjab and U.T. Chandigarh may remain in present in 

person for further review tentatively on 24.08.2020. 

Hon’ble NGT passed the following directions in their latest order dated 

02.07.2020: 

a. All the State/ UTs may take further steps for compliance of environmental norms in 

terms of directions already issued including taking coercive measures for non-

compliance against the polluters as well as erring officers and recovering 

compensation. Quarterly report may continue to be filed with a copy to CPCB. 

b. In view of the lockdown, the appearance of the Chief Secretaries has been 

rescheduled and for U.T. Chandigarh the date and time have been fixed as 05.07.2021 

at 2:00 PM. The State appearing on the respective dates shall submit a quarterly report 

to NGT and CPCB, 15 days in advance to their appearance. In case the physical 

presence of the Chief Secretaries is not found viable, they can seek to appear online 

by way of video conferencing but they may not delegate this responsibility to any 

other officer. 

c. Action to be taken by all States/UTs as per viability to shorten the procedures w.r.t. 

technologies and costs for DPRs and tender documents.  
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It is further mentioned that for the compliance of the above directions regular 

meetings are conducted under the chairmanship of worthy Advisor to the 

Administrator to monitor the progress of the implementation of acts/ rules as 

mentioned in the order.   

 

  



7 
 

STATUS ON COMPLIANCE OF DIRECTIONS OF HON'BLE NATIONAL 

GREEN TRIBUNAL 

 

The Status of Compliance of Directions issued by Hon'ble National Green 

Tribunal on dated 26.03.2019 in O.A. No. 606/2018 titled "Compliance of Municipal 

Solid Waste Management Rules, 2016" is given below:- 

For compliance of the directions issued by Hon'ble National Green Tribunal in 

O.A. No. 606/2018, regular meetings have been conducted under the chairmanship of 

Worthy Advisor to the Administrator on dated 01.05.2019, 11.06.2019, 12.07.2019, 

30.08.2019, 30.09.2019, 28.11.2019, 31.01.2020, 11.06.2020, 28.07.2020, 27.08.2020 

and 22.09.2020 and the minutes of the meetings are placed at Annexure 'A'.  

An “Environment Monitoring Cell” has been constituted as directed by the 

Hon’ble NGT.  

 The following steps have been taken by Chandigarh Administration for 

implementation of various Acts/Rules, as mentioned in the said order:- 

   

A.      Status of Compliance of Solid Waste Rules including Legacy Waste :  

 

 Current status 

 The Municipal Corporation, Chandigarh (MCC) is collecting daily around 500 

tonnes of municipal waste from all over Chandigarh and is transporting to MSW 

processing plant at Dadu Majra of capacity 500 MT/ day (RDF) and 300 MT/ day 

(compost) which was set up by M/s Jai Prakash Associates. However, because of 

dispute between M/s Jai Prakash Associates and MCC w.r.t. tipping fees, matter is in 

court and recently MCC has taken over the plant. The plant is unable to process whole 

of the waste and as the matter is still in the court; MCC is unable to upgrade the plant. 

Therefore, most of the waste along with the inerts/ rejects from the plant is dumped 

onto the sanitary landfill site (8.28 acres). 

 State Level Advisory Board (SLAB) has been constituted by Municipal 

Corporation, Chandigarh and its three meetings have already been conducted.  

 Solid Waste Management Bye Laws have been notified by MCC. 
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 As per the Hon’ble NGT order (O.A. No. 606/2018), State Level Committee 

(SLC) and District Level Special Task Force have been constituted and regular 

meetings are being conducted.  

 IEC Activities: RWA's/MWA's are being sensitized about waste management. 

Various activities are conducted along with NGO’s such as Swachhta Fair, Nukkar 

Natak, Cleanliness drives, Sanitation Hackathan and awards. Quarterly competitions 

regarding cleanliness are being conducted among RWAs/MWAs, Schools, Hotels, 

Hospitals etc. 

 Desirable level of compliance in terms of statutes 

  As per Solid Waste Management Rules, 2016, Municipal Corporation has 

complied with almost all the activities as mentioned in the rule 22 of Solid Waste 

Management Rules and for the rest, they have already initiated action, detail of which 

is given as under:- 

Rule 

No.22 

Activity Action taken 

1. Identification of suitable sites for 

setting up solid waste processing 

facilities 

Complied. Land has already been 

identified. Garbage Processing Plant 

is set up at Dadu Majra, Sector-25 

West, Chandigarh. 

2. Identification of suitable sites for 

setting up common regional sanitary 

landfill facilities for suitable clusters 

of local authorities under 0.5 million 

population and for setting up 

common regional sanitary landfill 

facilities or stand alone sanitary 

landfill facilities by all local 

authorities having a population of 0.5 

million or more. 

There is a landfill site at Dadu Majra 

which is spread over about 45 acres. 

3. Procurement of suitable sites for 

setting up solid waste processing 

facility and sanitary landfill facilities. 

Already done. 

4. Enforcing waste generators to 

practice segregation of bio-

degradable, recyclable, combustible, 

sanitary waste domestic hazardous 

and inert solid waste at source. 

The bulk generators, 26 in number are 

handling the wet waste on site. 

5. Ensure door to door collection of 

segregated waste and its 

transportation in covered vehicles to 

processing or disposal facilities. 

Municipal Corporation, Chandigarh, 

has started segregation of waste at 

source and whole of Chandigarh will 

be covered soon. However, entire 

municipal solid waste generated is 
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collected and transported in covered 

vehicles.  

6. Ensure separate storage, collection 

and transportation of construction 

and demolition wastes. 

The Construction and Demolition 

waste processing facility of 160 MT/ 

day capacity is operational at Phase-1, 

Chandigarh. A facility for lifting of 

C&D waste by charging Rs.1000/- per 

truck per trip has also been started. 

7. Setting up waste processing facilities 

by all local bodies having 100000 or 

more population. 

As at Sr.No.1 above. 

8. Setting up solid waste processing 

facilities by local bodies and census 

towns below 100000 population. 

NA 

9. Setting up common or stand alone 

sanitary landfills by or for all local 

bodies having 0.5 million or more 

population for the disposal of only 

such residual wastes from the 

processing facilities as well as 

untreatable inert wastes as permitted 

under the Rules. 

As at Sr.No.2 above. 

10. Setting up common or regional 

sanitary landfills by all local bodies 

and census towns under 0.5 million 

population for the disposal of 

permitted waste under the rules. 

NA 

11. Bio-remediation or capping of old 

and abandoned dump sites. 

The work of Bio-remediation of 

legacy waste has started. 

    

 Gap between current status and desired levels 

Door to door collection of segregated waste has not been started in all the 

wards of the city. 

MSW plant is unable to process whole of the waste generated in the city. 

 

 Proposal of attending the gap with time lines 

Municipal Corporation, Chandigarh is in process for purchase of 

compartmentalized vehicles for collection and transportation of segregated waste and 

once procured; with the help of these vehicles, they will be able to complete 100% 

door to door collection and transportation of segregated waste by 31
th

 October, 2020. 

With respect to processing of the waste, MCC has got accessed the plant 

machinery by experts from NITTTR, Chandigarh and IIT Roorkee, who have 

suggested that the plant needs to be upgraded and only after which it will be able to 
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process the waste up to its optimum capacity. As the matter is  

sub-judice in the court, MCC could not upgrade the plant at present. However, they 

have made necessary arrangements so that the wet waste generated everyday is 

processed immediately. 

 

 Concerned Department 

Municipal Corporation, Chandigarh 

 

B.  Status of compliance of Biomedical Waste Rules 

 Current status 

Presently, 890 nos. of Healthcare Facilities are operational in Chandigarh.. All 

the health care facilities have registered themselves with Chandigarh Pollution 

Control Committee for authorization under Biomedical Waste Management Rules, 

2016. 

 Further, one Bio-medical Waste Treatment Facility (BMWTF) is operational 

in Chandigarh, which is authorized by CPCC for collection, transportation, treatment 

& disposal of the bio-medical waste of Healthcare Facilities of Chandigarh. All the 

health care facilities operational in Chandigarh have made an agreement with 

BMWTF for the collection and disposal of their biomedical waste and whole of the 

biomedical waste generated in all the health care facilities is disposed off properly 

through the treatment facility. 

 

 Desirable level of compliance in terms of statutes 

The bio-medical waste generated from all the Healthcare Facilities should be 

collected, transported, treated, processed and disposed off in accordance with the Bio-

medical Waste Management Rules, 2016 and guidelines issued by the Central 

Pollution Control Board. It is necessary that all the HCFs of Chandigarh must take 

authorization from SPCB/PCC for collection, treatment and disposal of their bio-

medical waste. Further, every HCF should implement bar code system for effective 

management of bio-medical waste and submit compliance in this regard.  

 Gap between current status and desired levels 

         Approximately 90% of the HCFs are using bar code system for the management 

of their biomedical waste and remaining are under process to implement the same.   
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 Proposal of attending the gaps with timelines 

 

Activity Stakeholders Time Target 

Implementation of 

Bar-code System 

All HCFs  1 month 

Liquid biomedical 

waste management i.e. 

installation of Effluent 

Treatment Plants 

All HCFs 1 month 

(At present all the HCFs are using 1% Sodium 

Hypochlorite to disinfect the liquid bio-medical 

waste and neutralize the same before 

discharging it into sewer line) 

 

 Concerned Department 

 Chandigarh Pollution Control Committee 

 

C.  Status of compliance of Construction & Demolition Waste 

 

 Current status 

The Construction and Demolition waste processing facility of capacity 160 

MT/ day is operational and is functioning properly. A facility for lifting of C&D 

waste by charging Rs.1000/- per truck per trip has also been made available. Special 

drives are being organized by MCC to aware general public regarding proper disposal 

of C & D waste and proper dust mitigation measures to be taken during construction. 

Violators are being penalized for improper disposal of C & D waste. 

 

 Desirable level of compliance in terms of statutes 

As per Construction and Demolition Waste Management Rules, 2016, there 

should be separate and safe disposal of construction and demolition waste.  

 

 Gap between current status and desired levels 

NIL 

 

 Concerned Department 

  Municipal Corporation Chandigarh 
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D.    Status of compliance to Hazardous Waste Rules 

 Current status 

 As very less amount of hazardous waste is generated in Chandigarh, therefore 

whole of the waste is collected and transported through authorized TSDF, incinerator 

and recyclers to their facilities located in Punjab, Haryana and Uttar Pradesh.  

 

For disposal of landfillable waste, Chandigarh Pollution Control Committee 

has made agreement with Punjab Pollution Control Board for utilizing their TSDF 

facility namely M/s Ramky Enviro Engineers Ltd. (Unit: Punjab Waste Management 

Project). CPCC has authorised M/s Ramky Enviro Engineer Ltd. for collection and 

transportation of landfillable hazardous waste from various units located in 

Chandigarh to their TSDF located at Village Nimbua, Derabassi, Punjab. 

 

For disposal of incinerable waste, CPCC has authorised M/s Bharat Oil and 

Waste Management ltd. for collection and transportation of incinerable hazardous 

waste from various units located in Chandigarh to their facility at Sahibabad, 

Industrial Area, Ghaziabad, U.P. 

For disposal of recyclable waste i.e. used oil, spent acid, acid residue, CPCC 

has authorised units located in Punjab, Haryana and U.P. for collection and 

transportation of recyclable waste from various units located in Chandigarh to their 

facilities.  

 Desirable level of compliance in terms of statutes 

  As per Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016, the hazardous and other waste generated should be disposed 

off through authorised disposal facility. 

 

 Concerned Department 

Chandigarh Pollution Control Committee 

 

E.    Status of compliance of E-waste Rules 

 Current status 

 E- waste generated in Chandigarh is being collected, segregated, dismantled, 

recycled, treated and disposed off through authorised E-waste recyclers from the other 
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states of Punjab and Himachal Pradesh as there are no dismantlers or recyclers in 

Chandigarh.  

 Karo Sambhav (PRO) and M/s Ramky Enviro Engineers Ltd., M/s Spreco 

Recycling and M/s Ortech India Corporation which are authorised E-waste recyclers 

from PPCB and HPPCB are available to collect E-waste from Chandigarh.  

Regular workshops are being organized by CPCC along with PRO’s to aware 

general public regarding proper disposal of e - waste through authorised recyclers. 

Also awareness through print media and radio is being regularly done.  

 

 Desirable level of compliance in terms of statutes 

 As per E-Waste (Management) Rules, 2016, the e- waste generated should be   

collected, dismantled, refurbished, recycled and disposed off in authorised facilities. 

 

 Gap between current status and desired levels 

NIL 

 

 Concerned Department 

Chandigarh Pollution Control Committee 

 

F. 351 Polluter Stretches in the country  

 Current status 

  There are no critically polluted river stretches in U.T., Chandigarh  

 

G. 100 industrial clusters  

 Current status 

  Chandigarh is neither having 17 category of highly polluting industry nor 

there is any grossly polluting industry. Hence, there is no Critically Polluted Industrial 

Cluster in U.T., Chandigarh. 

 

H. Status of STPs & re-use of treated wastewater  

Sewage treatment in Chandigarh is well planned. Treated waste water from 

STPs is discharged into drains/ choes passing through Chandigarh. Sukhna Choe & N- 



14 
 

Choe joins River Ghaggar which is flowing around 7 Km far from Chandigarh. The 

quality of treated water from STPs is regularly monitored by Chandigarh Pollution 

Control Committee on monthly basis w.r.t. various parameters. 

 

 Current status 

 STPs 

At present, 7 STPs are operational in Chandigarh. Total volume of wastewater 

generated in the city is 54 MGD whereas treatment capacity of the operational STPs is 

55.10 MGD. So now, Chandigarh has 100 % treatment capacity. Details w.r.t. total 

wastewater generation and treatment capacity of the STPs are as given below: 

 

Volume of Domestic & Industrial 

Waste Water Generated  
54 MGD (Approx.)  

Treatment Capacity  55.1 MGD  

Capacity of Each STP  

3 BRD STP- 11 MGD   

Raipur Kalan STP -5 MGD       

      Diggian STP-30 MGD     

Raipur Khurd STP -1.25 MGD 

Dhanas STP -1.6 MGD    

Maloya STP -5 MGD  

Raipur Kalan STP – 1.25 MGD 

                                     (trial run) 

 

 Re-Use of treated wastewater 

Presently, out of 54 MGD of sewage generated, 10 MGD (approx.) 

tertiary treated sewage (from Diggian STP and 3 BRD STP)  is being supplied various 

parks, green belts, institutions, houses (01 kanal and above) of Chandigarh.  

After upgradation of existing STPs in Chandigarh, more tertiary treated 

water will be available which will be channelized for utilization by bulk users, once 

the entire infrastructure has been laid. Amended action plan (Annexure ‘B’) for 

utilization of treated water as provided by MCC is already submitted to CPCB. 

 

 Desirable level of compliance in terms of statutes. 

Water quality should meet with the standards prescribed in schedule VI of 

Environment (Protection) Act, 1986 for discharge of effluents in inland surface 

water. 
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 Gap between current status and desired levels. 

 Some of the old STPs are not running efficiently and fail to achieve the 

desired level of B.O.D. and Fecal Coliform. 

 

 Proposal of attending the gap with time lines. 

 To ensure that the city has excess treatment capacity, the work for 

installation of new STP of 2 MLD at Kishangarh has been initiated.  

 All the STPs will comply with the standard norms after the 

upgradation of existing STPs. Tenders for upgradation of existing STPs have 

been finalized by Chandigarh Smart City Limited and work orders will be 

allotted soon. In the meantime, MCC will do the needful to modify existing 

STP’s to meet with the prescribed norms. 

 

 Concerned Department 

 Municipal Corporation Chandigarh 

 

I. Status of CETPs/ETPs including performance  

 Current status 

 There is no Common Effluent Treatment Plant (CETP) in Chandigarh. 

 Industries are being monitored as per available infrastructure and no 

unit is allowed to operate without proper Effluent Treatment Plant. In case of 

any violation, unit is sealed with disconnection of electricity and water supply. 

Reports are being regularly provided to CPCB as per order. 

 

 Desirable level of compliance in terms of statutes. 

           Water quality should meet with the standards prescribed in schedule VI of 

Environment (Protection) Act, 1986 for discharge of effluents in inland surface water. 

 

 Gap between current status and desired levels. 

  Nil 
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 Concerned Department 

Chandigarh Pollution Control Committee 

 

J. Ground water extraction/contamination and re-charge  

 Current status 

 As per the data of yearly ground water monitoring, no contamination is 

found in the ground water of U.T. Chandigarh. However, this water is not used 

for drinking purpose.  

 Extraction of ground water is being regulated by MCC.  

 

 Desirable level of compliance in terms of statutes. 

 Ground water should be free from any contaminants.  

 

 Gap between current status and desired levels. 

  Nil 

 

 Concerned Department 

 Municipal Corporation Chandigarh  

 

K. 122 Non-attainment cities/ Status of control of Air Pollution  

 Current status 

As per the orders of Hon'ble National Green Tribunal (NGT) vide O.A. No. 

681 of 2018 Chandigarh Administration has submitted an action plan for the control 

of air pollution in Chandigarh to Central Pollution Control Board (CPCB), Delhi with 

an aim to curb the concentration of air pollutants in ambient air of Chandigarh which 

was approved by CPCB. Air Quality Monitoring Committee (AQMC) has been 

constituted to look after the actions proposed in the Action Plan and necessary action 

for control of air pollution is being taken.  

 

It is further submitted that Steering Committee of National Clean Air 

Programme of MoEF&CC, Government of India at national level reviewed the 

various components of Chandigarh’s action plan for the control of air pollution and 

approved an amount of Rs. 10 Crores for few activities which can help to reduce the 
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pollution level of the city. The component including allocated budget and its progress 

report is as elaborated below:-      

  

 Future Action Plan/ Proposal of attending the gap with time lines 

Component details  Budget 

(Rs) 

Progress report 

Installation and 

commissioning of 2 

nos. CAAQMS  

2.4 crore The order for installation of two nos. of 

CAAQMS in Chandigarh will be placed soon. 

(Total Expenditure: NIL) 

Source apportionment 

study  

80 lakh As per the guidelines of CPCB, CPCC called 

expression of interest from reputed organisations 

and institutes to out carry source apportionment 

studies and emission inventory in Chandigarh. 

The EOI’s for the study have been received and 

05 institutions have been selected. Now, RFPs are 

being sent.  

(Total Expenditure: NIL) 

Public awareness and 

capacity building 

activities  

50 lakh Public awareness activities w.r.t. reducing air 

pollution in Chandigarh are being carried out by 

Panjab University, Chandigarh for which an 

amount of Rs. 30 Lacs has been granted to them. 

In addition to it, CPCC is also doing many 

activities to make the public aware and sensitise 

them to reduce air pollution in the city. (Total 

Expenditure: 21.34 Lacs) 

Proper collection of 

horticulture waste 

(bio-mass) and its 

disposal following 

composting cum 

gardening  

40 lakh Municipal Corporation Chandigarh has submitted 

a detailed action plan and is doing works as per 

their plan. (Total released amount: Rs. 20 Lacs) 

Mechanical street 

sweepers to mitigate 

road side dust 

2 crore Municipal Corporation Chandigarh has procured 

two nos. of mechanical street sweepers machines 

to clean the roads of Chandigarh. (Total 

Expenditure: Rs. 200 Lacs) 

Water Sprinkler to 

mitigate roadside dust 

and to sprinkle water 

along the open areas 

along the roads. 

1 crore Municipal Corporation Chandigarh has procured 

four nos. of small water sprinklers machines 

being are being used for COVID-19 control also. 

Truck mounted sprinklers are in the process of 

procurement through tendering process. (Total 

released amount: Rs. 100 Lacs) 
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Mobile enforcement 

unit for better 

enforcement of 

pollution control laws 

and acts  

30 lakh Chandigarh Pollution Control Committee has 

purchased two vehicles which are used to check 

and verify the compliances made the various 

industries in Chandigarh w.r.t. air pollution. 

(Total Expenditure: Rs. 29.67 Lacs) 

Greening and paving 

activities to cover 

open areas which 

might be sources of air 

pollution 

2.6 crore Municipal Corporation Chandigarh has submitted 

a detailed action plan for the greening and paving 

of the open areas along the roads in Chandigarh 

and is doing works as per their plan. (Total 

released amount: Rs. 130 Lacs) 

Total  10 crore Total Amount released/spent by CPCC: 502 

Lacs 

 

 Dissemination of AQI to general public 

Air Quality Index of Chandigarh is being displayed at seven locations at 

Paryavaran Bhawan Sector – 19, Sukhna Lake, PGI, Railway Station (Forest 

Nursery, Daria), ISBT 43, Sector 17 Market and Panjab University (South 

Campus) Sector 25, Chandigarh.  

 Implementation of Graded Response Action Plan  

(GRAP) 

As per the orders of Hon’ble NGT, Chandigarh has finalized and 

implemented GRAP in which various actions will be taken by concerned 

agencies according to the level of Air Quality Index (AQI). 

 

 Concerned Department 

 Chandigarh Pollution Control Committee 

 

L. Control of Noise Pollution 

 Current status 

Chandigarh Administration is divided the various parts of Chandigarh into 

different zones i.e. Industrial Area, Commercial Area, Residential Area and Silence 

Zone. The noise levels are maintained at these locations as per Noise Pollution 

(Regulation and Control) Rules, 2000. 

Chandigarh Administration has designated the following officers for 

implementation of Noise Rules. 
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1. Sub-Divisional Magistrate (South) 

2. Sub-Divisional Magistrate (East) 

3. Sub-Divisional Magistrate (Central) 

4. Senior Superintendent of Police (City) Police Department., UT Chandigarh 

5. Member Secretary, Chandigarh Pollution Control Committee 

 

 Future Action Plan/ Proposal of attending the gap with time lines 

S. 

No. 
Actions/ measures Responsible agency (ies) Status 

1.  
Noise pollution mapping of the 

entire U.T. of Chandigarh 

Chandigarh Pollution 

Control Committee (CPCC) 

EOI’s have been 

called for the work 

2.  

Establishment of real time noise 

level monitoring station (4 no’s) 

Industrial, Commercial, Residential, 

Silence 

Funds have been 

requested from CPCB  

3.  

Restriction and regulation on use of 

loud speakers, horns, vehicular 

engines, fire crackers during festivals 

and social gathering 

Chandigarh Administration 

& 

Chandigarh Pollution 

Control Committee (CPCC) 

& 

Police Department 

Continuing Activity 

Restriction and regulation on sound 

emitting at construction activity 
Continuing Activity 

Restriction and regulation on Sound 

emitting by DG sets 

Chandigarh Pollution 

Control Committee (CPCC) 
Continuing Activity 

4.  
Strengthening of monitoring 

mechanism in industry w.r.t. noise 

Chandigarh Pollution 

Control Committee (CPCC) 

 

Continuing Activity 

5.  

Preparation of guidelines for 

environmental compensation under 

Polluter Pay Principle 

Waiting for guidelines 

from CPCB 

6.  
Establishment of online public 

grievances of redressal system 
Under development 

7.  

Health survey in area with high noise 

levels for assessment of impact of 

noise pollution on human health 

Health & Family Welfare 

Department 
Annually 

8.  

Formulation of Policy w.r.t. 

mandatory use of sound limiter(s) in 

all sound system/ Public address 

system and in Industries for effective 

control of noise Pollution as per 

Noise rules, 2000 

Department of Environment Dec 2020 

 

 

 Concerned Department 

Chandigarh Pollution Control Committee 
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M. Illegal sand mining  

 Current status 

   There is no sand mining zone in U.T., Chandigarh. 

 

N. Rejuvenation of water bodies  

 Current status 

  There is no river passing through Chandigarh.  

 

O. Restoration of polluted water bodies 

 Current status 

  As per the orders of the Hon’ble NGT, the District Magistrate conducts 

meetings with the concerned departments for restoration of water bodies in 

Chandigarh. 

The Advisor to the Administrator has appointed the Engineering Department 

as nodal department to review restoration of water bodies in Chandigarh. The action 

plan (Annexure ‘C’) for restoration of Sukhna Lake and other water bodies in village 

areas of Chandigarh has been submitted to CPCB.  

 

 Concerned Department 

Municipal Corporation Chandigarh and  

Engineering Department, Chandigarh Administration 

 











































































































ACTION PLAN  

USAGE OF TERTIARY TREATED WATER  

 

The water supply available in Chandigarh is from two sources i.e. surface water and 

tubewells. The present availability of Water Supply and Sewage Generation in the city is 

as below : 

Daily average receipt of surface water from Kajauli 53 MG  

Daily average receipt of ground water from Tube Wells  26 MG 

Total Daily Availability of Water 79 MG 

Taking 15%  distribution losses in the system 11.85 

Water available (Average daily receipt) 67.15 

Taking 80% of available water for sewage generation             53.72  
(Say 54 MGD)  

Note. With the commissioning Phase V & VI, additional raw water of 29 MGD will be available in  

Chandigarh. Then all the tubewells withdrawing 26 MGD of water will be phased out, so there 

will be negligible effect on sewage generation. 

The existing / proposed capacity of the existing STPs to treat the sewage generated is as 
below :  

Sr. 
No 

Location of STP Existing Capacity 
(MGD) 

Proposed Capacity 
(MGD) 

1. Diggian 30 30 

2. 3 BRD 11 11 

3. Raipur Kalan 5 5 

4. Raipur Khurd 1.25 2 

5. Dhanas 1.65 1.65 

6. Raipur Kalan - 1.25 

7. Maloya 5 5 

8. Krishangarh - 0.44 

 Total MGD 53.9 56.34 

 

Thus, the city has the capacity to treat the entire sewage that is generated. 36 MGD 

sewage water of the city is treated upto tertiary level out of which approximately 10 MGD 

is pumped back to the city for use in gardens, green Belts, Schools, Colleges, Institutions, 

Houses etc. The current T.T. Water utilisation in various areas of the city is as follows.   

Green Belts 66  No. 

Development Parks/ Garden 26 No. 

Neighbourhood Park 1,104 No. 

Kanal Houses 4,379 No. 

Colleges/ Schools/  Institution 128 No. 

Roundabouts 24 No. 

Total (Nos) 5,727 



The demand of T.T. water is catered through the treatment of sewage water to tertiary 

level as under:-   

STP Qty  
(mgd) 

BOD 
 (mg/l) 

Diggian :- 
 
(i) Phase I was commissioned in 1991 and 

renovated in 2014. 
(ii) Phase II was commissioned in  2011-12. 

 
 

10 
 

10 

 
 

        < 15  
 
      < 20  

3 BRD          11       < 5 

Maloya           5       < 5 

 

The standards/parameters of treatment of sewage have been revised by Pollution Control 

Boards and the Treatment Plants are required to be constructed as per new parameters.  

The Chandigarh Smart City Limited has taken up Upgradation of the existing facilities to 

modern and sustainable technologies for production of required quality treated effluent 

(recycled/TT water) that will be used for gardening, road side green belts, washing of 

roads and vehicles, flushing of toilets, industrial processes etc or discharged to native 

river/nallah”. Smart City has already invited bids w.r.t. Rehabilitation/ Upgradation of 

existing Sewage Treatment Plants to improve effluent standards as proposed : 

S 
No 

Location Capacity Technology Remarks 

  Existing Proposed Existing Proposed  

1 STP at Diggian 30 30 MBBR Open 
technology 
to meet the 
functional 
guarantees 
and desired 
parameter 

New plant(s) 
will be 
constructed 

2 STP at Raipur 
Kalan 

5 5 UASB 

3 STP at Raipur 
Khurd 

1.25 2 ASP 

4 STP at 
Kishangarh 

- 0.44 - 

5 STP at 3BRD 11 11 SBR - Additional 
units to be 
added 

6 STP at Dhanas 1.65 1.65 SBR - 

7 STP at Raipur 
Kalan 

1.25 1.25 SBR - - 

8 STP at Maloya 5 5 SBR - - 

 

ACTION PLAN FOR FUTURE/PROPOSED USE OF T.T. WATER 

1. Left out areas of the city: The city of Chandigarh has been using T.T. water since 

1990 though it was being used for only institutional purposes like Clubs, Green Belts, 

only. In 2007 the network of Tertiary lines was entered to houses, neighbourhood, 

parks, schools, colleges etc so as to increase the usage of tertiary water. 



        At present the 10 MG T.T. water is being used in gardens, green spaces, houses,   

institutions etc. 

        However, some of the sectors in the city had not been covered in the earlier project 

of 2007. It is proposed to cover the entire city with the Tertiary network by laying of HDPE 

lines to cover the entire city so that the parks/ green spaces/ institutions can be covered in 

these areas and the usage of tertiary can be increased. A consultant has already been 

appointed to carry out the survey for preparation of estimate. 

        It is envisaged to increase the area under green spaces/gardening with an 

anticipated requirement of 20 MGD. 

 Area of green spaces in Sector 1 to 12 and sector 26 including 
area of institutions 

1290 Acre 

Area of green spaces in Sector 14 to 56( except Sector 26) 
including Area of green spaces in Kanal and above houses and 
area of green spaces of parks, green belts, institutions etc. 

2283 Acre 

Total Area 3573 Acre 

Therefore, Requirement of TT water @ 5400 Gallon/ Acre/ Day 19.28 MGD 

Say 20.00 MGD 
 

Time Line: 2024 
 

2. Indian Railways: The Railways has a Washing yard in Mauli Jagran where the 

washing of coaches is carried out. They have 4 nos. Deep bore tubewells for washing 

of coaches and the approximate usage of water per day is approximately 1.0 MGD. 

The matter is being taken up with the Railways to provide them T.T. water for which a 

separate line will have to be laid exclusively for the Railways.  

Time Line: 2024 

 

3. Bus Depots & Others: These bulk users identified as bus depots, (CTU,                  

Punjab Roadways, Haryana Roadways) construction projects etc. will increase the 

potential T.T. Water demand by approximately 3 MGD. As the Upgradation of STPs 

is being done in Chandigarh Smart City Limited, which is going to take approximately 

2 years, after which the BOD levels of the treated water will be <5 and it will be 

suitable for use in these locations. 

Time Line: 2024 

 

4. STPs by Industrial Clusters: As the industrial activity in Chandigarh is at a 

moderate level, and there is almost no industrial cluster, Some industries are having 

their own effluent treatment plants. However it will be explored that some industries 

set up their own water treatment facility to meet their own water requirement instead 

of drawing ground water. 

                                                                                              Time Line: 2024 

 

 

 



5. Industrial Tubewells: There are approximately 20 Tubewells being used by 

industries for non potable usages. These Tubewells will be phased out after the STP 

are upgraded and 4 MGD T.T. water with BOD level <5 to shall be used in these 

industries.    

                                                                                              Time Line: 2024 

In addition to the above following actions are also being taken so as to improve the 

efficiency of tertiary treated water supply. 

1. SCADA for Tertiary Water: The Chandigarh Smart City Ltd. is providing the 

Supervisory Central and Data Analysis (SCADA) for the tertiary network which will 

improve the efficiency of the supply of T.T. water as information will be available 

online. The work has already been allotted and will be completed by 2020. SCADA 

system will improve the operation and maintenance to bring better management of 

recycled water. The system once installed will improve the monitoring of daily 

production as well as consumption of TT water. It will help in generating better 

revenue in future due to assured quality and quantity of TT Water. It will also 

monitor the desired quality parameters i.e. BOD, COD, TSS, pH, DO, Residual 

Chlorine etc. 

                                                                                               Time Line: 2022 

 

2. Replacement of Existing lines: During the material years of entered the network 

the network of Tertiary water, PVC lines were laid in some of the sectors. These 

PVC lines have outlived their lives and are required to be replaced. It is proposed to 

replace these PVC lines with HDPE lines so as to improve the efficiency of the 

supply in these sectors. 

Time Line: 2023 

 

 

After the implementation of the above proposed initiatives the efficiency and the quantum 

of tertiary treated water supply to the city will increase bringing about a saving in the use 

of potable water as well as ground water.  

 

 




































































